
c.P.No.09/09/16
CA, o,

PRESENT: SMT.INA MALHOTRA
Hon'ble Member (J)

ATTENDANCE.CUM.ORDER SHEET OF THE HEARING OF NEW DEINI BENCH OF
THE NATIONALCOMPANYLAWTRIBUNAION 22.09.2016

MU9MLEqUEAX]LIAUAIEUIA!
NEW DELHI BENCH

NEW DEIHI

NAME OFTHE COMPANY: lvl/s. Exit l0 r4arket ng P\t. Lid.

SECTION OFTHE COMPANIES ACII621A

1. tf,i;[* lc !. .ttal('A'-r.

ORDER

Th€ p€titioner cohpant which wds in.orpoi.tcd on :13.04.2012 has filed the

present compounding application for in.onplet complian.c of the prolisions ol

s€ction 220 of tne Companies Act, 1954 Thouih thc company liled its Balan.e Sh€€t for

the year ending 31.03.2014, blt inadyertcndy the Dn€ctors Report rcquired ro be

attached as Annexurc A4 was lcitolt as a. attachmcnt to loim 23AC

2. lt is subnitt€d by th. petltioners that th. nonjiling ol Direcro- reporl lof th€

Iinancial y€ar mding 31.03.2014 alon8 with Audited Balan.e Sheet nnd I'rolit & Loss

A/c as an attachmenr was totally unintentional and witkrut any nalafide intenuon. Th€

offe.ce was solely on Jc.olnt of an inadvertent onission.
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3. The ollence is punishable ub 162 of the ComPmies Act, 1956 which Provides tor

an inposition ola fine which may extend t(l !5.500/ 1or each day's default.

4. A.cordjngly, the office oI the RoC has cal.ulatcd md .{onnended the

imposition o( the maxinum line of Rs,3,86,000/- on the Petitioner comPmy and its two

dnecto$ lor a continuing default from 01.04.2014 to 10.08.2016.

5. As pcr L\e repot, pfosedtion has not bem initiated The Pelitioner sxbnits

the said omission was inadvertent and nol on ac.ount of any malaJide intentions

they have suo moto fiied 10. comPounding of th€ oflence.

6. Cilen the fads oI the.ase as there is no l€8al impediment in omPoundin& I afr

in.lined to believe that the said defallt was on account oI inadvertent oversiSht and as

sucl! it would bc sufiicienr io impose a line oI Rs.5!,000/ on each of th. Petitioneis i e,

the Company and its b€low mentioned tdo di€ctors. Acco.dingly, the line is imPo*d

as sder lor th€ entile Period ol dciault.

7. Subj€ct io the r€mittan.e ol th€ aforesaid iine and filing oI the Dnector's Relort

with forn 2AC within two weks the oflence shall stdd compounded. CoPy of ihe

order be sent to the ofli.e of the R.C Conpliance Reporl be placed on r 'oid.

Nm€ of theApplicals

Mf . Alexandei lohn Souter

Rs 50,000/-

Rs.50,000/
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